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14-09-2021 This petition was called on for hearing today.

HON'BLE MR. JUSTICE UDAY UMESH LALIT
HON'BLE MR. JUSTICE S. RAVINDRA BHAT
HON'BLE MS. JUSTICE BELA M. TRIVEDI

By Courts Motion, AOR

Mr. G. Umapathy, Adv.

Mr. Rohit K. Singh, AOR

Mr. Pritam Biswas, Adv.

Ms. Pavitra Balakrishnan, Adv.

Mr. Gurinder Singh Gill, Sr. Adv.

Mr. Shekhar Raj Sharma, Dy. AG, Haryana
Mr. P.P. Nayak, Adv.

Mr. Kuldeep Singh Kuchaliya, Adv.

Mr. Paras Dutta, Adv.

Mr. Sanjay Kumar Visen, AOR

Mr. Bhanwar Jadon, Adv.
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Mr Arvind Datar, Senior Advocate

Mr. Tarun Gulati, Senior Advocate

Mr. Kishore Kunal, Advocate on Record
Mr. Manish Rastogi, Advocate

Mr. Sumit Khadaria, Advocate

Mr. Mukesh M. Pate, Adv.
Ms. Manisha T. Karia, AOR,
Ms. Sukhda Kalra, Adv.

Mr. Adarsh Kumar, Adv.
Ms. Nidhi Nagpal, Aadv

Mr. Abhishek Malhotra (Advocate)
Ms. Liz Mathew (Advocate on Record)
Ms. Atmaja Tripathy (Advocate)

Mr. K.M. Natraj, ASG

Mr. S. Udaya Kumar Sagar, Adv.
Ms. Niranjana Singh, Adv.

Mr. Rupesh Kumar, Adv.

Mr. Sughosh Subramanyam, Adv.
Mr. B. V. Balaram Das, AOR
Mr.Sharath Nambiar, Adv.

Mr. Raj Bahadur Yadav, AOR
Mrs. Anil Katiyar, AOR

UPON hearing the counsel the Court made the following
ORDER
The matter is adjourned to 10.11.2021.

(INDU MARWAH) (VIRENDER SINGH)
COURT MASTER (SH) BRANCH OFFICER



		2021-09-15T15:43:40+0530
	Indu Marwah




